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INTRODUCTION 

I, the Chairman, Committee on Public Undertakings having becn 
authorised by the Committee to submit the Report on their behalf. 
present this 79th Report on Action Taken by Government on the re-
commendations contained in the 71st Report on the Committee on 
Public Undertakings (Seventh Lok Sabha) OD Dharat Aluminium Co. 
Ltd. 

2. The 71st Report of the Committee on Public Undertakings was 
presented to Lok Sabha on 27 April, 1983. Replies of Government to 
all the recommendations contained in the Report were received by 
4 February, 1984. The replies of Government were considered by the 
Action Taken S ,b·Committee of the Committee on Public Undertakings 
on 9 February, 1984. The Committee also cOl1sidered and adopted 
this Report at their sitting held on 9 February. 1984. 

3. An analysis of the action taken by Government on the recom-
mendations contained in the 71st Report (1982-83) of the Committee is 
given in Appendix V. O· \, A", ..... ~~(.n 

NBW DBLID; 
February 28, 1984 

Pha/tuna 9, 1905 (Saka) 

(vii) 

_, .. n \./'1;' tf:):[ ~ t-/", .. 
, \ ...... 

MA HUSUDAN VAIRALE. 
Chairmvr, 

Com II,!!. on Public Und.rlaklng.J 



CHAPTER I 

REPORT 

The Report of the Committee dcals with the action taken by 
Government on the recommendations contained in tbe Seventy-first 
Report (Seventh Lok Sabha) of the Committee on Public Undertakings 
ull Bharat Aluminium Co. Ltd. which was presented to Lok Sabha on 
27 April, 1983. 

2. Action Taken notes have been received from Government in 
respect of all the 25 recommendations contained in the Report. These 
have been categorised as foil )WS :-

(i) R~commendali"nslob.l"e,,'alions that have been accepted by 
Go/ver ml'Ilt 

S. Nos. 1-\3, \5-17,19,22 and 25. 

(ii) Recommend.Jtion~/obse",atiOlu in respul of which the Govern· 
ment's reJllre~ have not bt:en accepted by the Committee 

S. Nos. 20 and 21. 

(iii) Recommen .alions/observations in respect of which final replies 0/ 
G vernment are slill awaited. 

S. Nos. 14, 18, 23 and 24. 

3. The CODlmittee desire that the fioal replies 10 respect of reeoDl-
meodatioDS for which only ioterlm replies have been eiveD by Gover.lDeat 
should be furnished to the <.. ommlttee expeditiously. 

The Committee will now deal with tbe action taken by Government 
on some of their recommendations .. 

A. F,xation of Targets 

ReeoDlaeadatioa Serial No.1 (Para 1.14) 

4. The Committee suggested that targets III desired by them in 
Para 5 of their 49th report sbould be fixed both annually and for tho 
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plan period. in consultation with the Planning Commission. Tbese 
targets arc (i) Production in physical terms; (ii) value· added cor-
related to the sectoral rate ()f growth indicated in the Plan; (iii) capital 
investment: and (iv) generation of internal resources for capital in-
vestment correlated to the resources forecast of the plan. They also 
desired that tbese targets and achievements should be clearly brought 
out in the Annual Report of the undertaking with an explanation for the 
ahart-falls. 

S. Government have stated in their reply that the targets for the 
plan period were fixed at the time of the preparation of the Five-Year 
Plan. Annual -(araeta were fixed ill consultation with the Planning 
Commission and the administrative Ministry at the time of tbe finalisa-
tion of tbe Annual Plan. In addition, in July, 1983, a special exercise 
was carried out on 'Performance Aims and Financial Targets of 
National Organisations and Public Enterprises under the Department of 
Mines; as a part of this, tbe Plan for BALCO for the period 1983·84 to 
1987-88 has been speJt out. Targets and achievements thereagainst, 
together with an explanation for the shortfalls, if any, would hereafter 
be indicated in the Annual Report of the Company. 

6. The Committee 8Dd tb.t tb. brocbure 'Performanee Alms an' 
Fln.aclal T.rlett of NatlGaal Org.nlsatloDS .Dd Public Enterprises' 
UDder the Department of M .... coatain the taraeas In respect of prodDC-
dOD, c.pltalemployedaDd proBtablltty oal,. No tara,as b ... been fbed 
fOl' nlue ."e' •• lallested by them. 1 be Committee dellre tbat the 
taqeas In respect of ,.Iae added .boulel allO be 8xed .nd broalbt oat ID 
the ADDUai Report or tbe IIDdertaklnl toaether with aD explaDatlon for 
theHortf.lI., If •• y. 

B. A vaI/abUily of Power 

a .......... UoiI. Serl.l Nos. 11-13 (I .ru 3.%7-3.29) 

7. The Committee observed tbat the main reason ror tbe shortfall 
in production of Dharat Aluminium Co. was the non-availability of 
adequate and stahle power supply from Madhya Pradesb Electricity 
Board. The Committee pointed out tbat the KOIba Super Thermal 
Power Sta~ioD beinl let up by the NTPC hardly 5 miles from the 
aluminium plant, also did not live liOY ray of hope to th~ Company, 
.inee the distribution of power continued to be witb State Government. 
thoup it, leneration in the Central Sector wa. IK)W accepted u • 
policy. 
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8. The failure to take timely decision in regard to captive power 
plant had cost heavily in terms of production loss, the Company having 
alread} lost production worth about Rs. 378 crores upto 1982·83 as 
against the estimated cost of Rs. 285 crores for the captive power plant. 
The Committee urged that the required funds for the proposed captive 
power plant sanctioned in 1982 should be made available aa early as 
~ssible so that construction of the plant could be taken up in time. 
Till the captive power plant came up. the Committee desired that power 
should be made available to BALeO for meeting their immediato re-
quirements from the 15% quota set apart for allocation by the Centre 
from the power produced at Korba Super Thermal Power Station. 

9. In their reply. Government have stated that BALCO had 
detailed negot at ions with Bharat Heavy Electrical! Ltd. (BHEL) to 
explore the possibility of the purchase of their power plant from this 
Undertaking, and it had also obtained technical/commercial tenders 
from BHEL. A final decision had not been possible because of uncer-
tainty of budgetary resources. A provision of Rs. 16 crores, which 
meets the down-paymC'nt requirements under BHEL's offer, had been 
made in ! he budget for 1983-84 However, on account of the fact that 
the Seventh Plan has not been finalised, the availability of funds towards 
the later part of the implementation schedule of the project, could not 
be determined accurately. In the circumstances, the Department was 
stated to be examining the possibility of import of the captive power 
plant financed through a comprehensive bilateral aid package. 

10. In regard to the question of providing adequate power to 
BALCO in the interim period till the captive power plant is set up, the 
Government have decided that additional power to the extent of 30MW 
from February and 45 MW from September, 1984. would be made avail-
able to BALCO from Korba Super Thermal Power Station through the 
existing Korba (West)-B-\LCO transmission line. The power would be 
allocated through MPEB and will be in addition to the sbare of MP 
from Korba STPS. A tripartite agreement would be concluded 
between NTPC. BALCO and MPEB to formalise this arraD,ement, after 
obtaining necessary approval from the Minister of Energy. 

1 t. The Committee are II ad to Dote that Go'erameut b... aaned 
to make .. allable power to BALCO from Korba Super Thermal Power 
Station III addltlo. to power to be 'mue .. allable by tbe MPEB. 
They lIope that the tripartite agreement to II,e etrect to this ."Ioa 
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would be eoaclodecl 80Ga so that the aclclltioaal power adually betoftlet 
Ivallable to BALCO. 

12. Tbe Committee regret to note that In!lpite or belated sandlon" 
Inl 0( the captive power plant, the avallabllit, of resources for the fmple .. 
ment.tlon of tbe ptoJeet is ~et uncertain. They reiterate that as a 10," 
term solotloo to the power problem being f.ced by the Company. 'Imme-
dl.te step. be t.ken to see that the captive power p{ant Is lIet op 8~ 

to IYoiel bUJe IGSles on accouat of' P'"'el' sbdrfage. 

C. DekJy in Revision of Retention Price.' 

Recommendati«hl Serial No. I' {Para 4 .c~J ., 
13. While noting tbat the deray in revision (If retentioft pdce dotl" 

sequent to the increue in co~t 0( inputs was also one of the reasnns fof 
the 10lses iufrared by the Company. the Ccnnmitt~e pointed out that as 
a result of increase in the rate of power in F,'bruary and September ~ 
1981 the direct cost of production in the company had gone up by 
Rs. 1300 per tonne but Government bad not raised the retention price 
after 3rd December. 1981 thO'Ugh the Ministry was empowered to notify' 
itself the increase in the retention price on account crr increas.· rn electri-
city prices. Tile Committee desired that some procedure si"tould be: 
evolved 10 tbat delay in revistng the retention price coutd be cut down. 

14. Government. tn thefr repry, have stated (frat the' ret.ntion and 
sale priees wefe fixed on the basis of a det;lIr~d cO'St study of the rndustry 
undertaken by tbe BICP once in About 3 years. The Jast dctaikd cost 
study of tbe industry was made by Blep in rarTy 191" and the relentio.l 
and sak prices fixed on ,8 10.13 wer,' ba~ed on that study, Blep had 
since undertaken another d,·tailed ~tudy of th~ industry and submitted 
its report in April. 1981. Ellamina'iorr ("If Blep Repott was time con-
suming. involvin!!' as it does several high policy issues., These pohcY' 
matters are discussed at the meetings of Secretarie, wnd often by 
Ministers. It bas a'~o been stated that per'i\)(tic revi,ions ar~ also made 
by the Department of Mines tn c<nlsukation with B'CP to r.fi.,.ct il'crcJ 
aset in the C'O!tt of inputa-. For this purpote. a paJ1Cr is prepated on the, 
price rc\'fsi~Ds for approvl\r of the Cabinet Commi[tee Oil the basis of 
iovoiC;es and otber data supporti-na tbe coat ef eacb inpvt 'Mpplied by 
.be proouc.r&. 



IS. At a meeting held by the Additional Secretary, Oepartment ot 
Mines on 7.12.1983 with all the concerned MinistrieS. it was noted that 
the prices were revised on an average once in' a year except after the 
last price revision of 3rd December. 198,. It was agreed at tbe mt'eting 
that the periodicity for review of the retention prices could be reducl"d 
to IiI month. It Wal also agreed tbat in addition to tbc.cost of power. 
tho Depanmeftt of Mines could seek powers for revisin[l . tbe prices to 
.-eftect Increases in the costs of two tnore blain raw.materiall, namely 
~lciRed petroleum coke and coal tar pitch witbout approaching tbe 
Cabinet. This wfli cut down a lot of dela, anlt enable tbe Department to 
provide relief to the industry at more frroquent intervals than at prescnt. 
Approval' of Cabinet will be sought fot such delepations of powers 
to the Department of Mines. 

16. TIle Colbmlttee ate cbnst .... lnftI tD t)bser\oe that the ..... rl ... 
prlee or *'umJntunl hili not so rat bHn revised 8f'Ier the ~ber, 198t 
~VrS~OD e'en' tbouah the BICP bas ID the meaD time completed ailotber 
'CJetaJl~a . study or the Industry and ,olnnltted Its report In April. 1983. 
They desire tbat wltb •• lew to mJn.mlte fnearrlnl or lones by the Com-
""'y, thi mentlo. prlte IhOIld be nvl,," at the earliest oathe basis or 
theR~ort of tIN! BICP, keeping to "lew; Gr coarse, the COlt efficiency 'Or 
the prodocets. 

O. CDmpu'taficm o!f:apt,al t'o:st for Rttt'fftfrfl Prict 

ReeomiDellllat'GD StdaJ No. 20 (Para 4.-461 

'1'. the Committee' observe!! tbat the retent,oA price rorrnu'l 
'provided for inte'rest and !!epreciafion on tbe basts ofactuat capital cost. 
Witbthe ill'Crease in the capital cost on account of delays in oonstruCt,o" 
oe'tc. the retention price also went up. The 'Committee recomm:rnieJ 
that in order to provide a built~ift incentive for keepmg down the capitaC 
(Jost. rot new projects wheDev~r there was defay i .. commissioAlIlb. t~t 
~ca!ation' in capita' 'cost 'On' ee<:oUntOf the delay shOUld Rot be rcc1.(jn~ 
oed rorthe purpose of retention price, except io respect of cost 0( l'qwip-
vnent due 'to CIfCUDlstaftCes beyond the COM'fOI of pra:jcct alAhonties. 

18. In their reply 'Government have atated that whItt: fixing thr 
~et~ntjon price the BICP lenerahy &ludie" in detail the car ita4 cos ~i1 
Ile~ units before arriving at the intereSt, depreclatiori and return lobe 
'DCltKted i'~ 'priCe. Tile Capital, cost ~eMai.ed IInchanged (or about 
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three years till a fresh study was undertaken by BICP. As each industry 
was studied on merits it bad been the practice of the Bureau to scruti-
nise the capital cost before taking a final view in arriving at the capital 
cost to be con!lidered for the return. Wherever called for, a normative 
capital cost was also adopted instead of actual capital cost. 

19. The Gommlttee wlsb tu point out that during evidence they were 
Informecl by the Secretary, Departmeat of Mines that the BICP took 1Dt0. 
aceouRt the actual capital cost incurred for the purpose of depreciatloa 
aDd iuter"t charaea (Para 4.41 of 7ht Report of the Committee). It ba. 
IIOW INIea ltated tbat wherever ea.l1ecI for, a Dormatlv. capital cost wu abo 
adopted lastead 01 actual capital cost. Howe,er, the clreamstaaeeslo 
whleb tlte aormatlve capital cost iDstead of actual capital cOlt II adopted 
lor ftxlDI the reoteatioD price and the bllsis OD wblch suob COlt Is worked 
out has Dot been stated. It bas also not beea clarifled wbether or aot the 
esealatloD JD caplbll cosl OD account or the dela,. ia coallructloD Is 
reckoned (or the purpose 01 reateDtioD price. 1 he Coaualttee, therefore. 
reiterate their reoommeadalioD that In order to pro,lde • built Ja Jaeeati,. 
lor keeplnl dowD the capital COlt, for DeW projec:_ wbeDeYer tbere Is 
delay I. commlllloDlol. the escaJlllion In capital cost oa accODDt of the 
delay sbould not be reckoned lor the purpose of reteatlon prke, exc.pt In 
relpect or eolt 01 equlpmeat due to clreumatanc:es be)'ood the c:oatrol 01 
project authorltle •• 

E. CQpadty Utilisation Norm for As~ .. red Relurn 

Recommendatloa Serial No. 21 (Para 4."7) 

20. The rentention price fixed for each producer of Aluminium 
covered the full cost of production and included a post tax return on net 
worth based on capacity utilisation. The return increased from 7% at 
55" capacity utilisation to 12% at 90";' capacity utilisation. But since 
March. 1980 a producer of Aluminium was entitled to a return on net 
worth even on • capacity utilisatien lowor than 55%. Tbe Committee 
expressed tbat tbere should be a sufficiently hiabcr limit of capacity 
utilisation for an assured return to encourase better capacity utilisation. 

21. Oovernment have stated in tbeir reply tbat Bureau of Industrial 
COltl and Prices (BIep) adopted a normative level of efficient utilisation 
of the' unilS bofore providina for a return on net-worth lakina into 
account not merely productivity aspects but allo market and demand 
aspectl as may be warranted. The unit would be in a Position to avail 
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or this return only if it was able to work upto the estimated level of 
efficiency in all aspects. 

11. The Committee relret to note that the reply furnished by the 
MiDlstry does DOt explalD dearly as to wby m the case of aluminium 
It was coDsldered desirable to provide for an assured retum to the produ-
cers eveD OD a capadty utilisatioo lower thaD 55%. whereas It was Dot so 
io the case of otber industries. For mstance In the case of fertilizer IDdus-
try. the Fertilizer IDdustries CoordlDatloa Committee prodc1e4 for pro-
ducers of 0ltroaen08s fertilizers, 1:ze;. post tax returo ooly at 80% capacity 
utlllsatioo. They therefore. reiterate that there should be a sutBcleDtly 
hllber limit of capacity utllisatioo for an assured retUrD to eDcouraae 
better capacity utilisatioo. 



CHAPTER II 

RECOMMENDATIONS THAT HAVE BEEN ACCEPTED 
BY GOVERNMENT 

R~ommeDdatiOll lSerial No.1, Par_araph No. 1.13) 

Bharat Aluminium Co. Ltd. was set up in 1965. Its objectives and 
obligations have not yet been finalised by tbe administrative Ministry. 
Th~ Company also does not have a corporate plan. The Committee 
have been informed that the task of drawina up the corp"rate plan bas 
no .... been entrust,~d to an ~xpert organisation which wa. to submit tbe 
report in February 1983. after which the micro objectives of the Com-
pany would also bl! finalised. The committee wonder how without 
setting first micro objectives of the Compdny, its corporate plan could 
he prerr.lred. Anyhow. tbe Committee hope that as assured by tbe 
S!.;retary of the Mininy during evidence tbe micro objectives of the 
Company would be finalised soon. Th~ Committee need hardly stress 
that to make a periodical meaningful evaluation of the performance of 
the Complnv it i'l necessary that it should have well defined and clearly 
stat 'd financial and economic objectives. 

Reply of the Go,erament 

Noted. Balco bas drawn up a Corporate Plan, wbich, ioter-alia, 
also contains the micro-objectives. A synopsis of this il annexed at 
Appendex II. 

(Ministry of Steel & Mines Department of MinCi O.M. No. 1/(30)1 
83-Met·1 dated Ihe 31st De~ember. 1983). 

RecommeDdatioD (Serial No.2, Parqrapb No. 1.14) 

Tho Committee would also suggest that tarBeta as desired by them 
in Para 5 of their 49tb Report should be fixed both annually and for 
the plan period, in consultation witb the Planning Commission. Theae 
l:.afFts and achievements Ibould also be clearly brouBbt out in tbe 

8 
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Aunual Report of the undertaking with an explanatioa for tbe short-
fatll, ifany. 

Reply of the GoyerDJDellt 

Noted. The targets for tbe plan period are fixed at tbe time of 
the preparation of tbe five-Year Plan. Annual targets arc filled in con-
sultation with the Planning Commission and the administrative Mipi",,>, 
at ,tbe time of tbe finalisation of the Annual Plan. In addition, in J~ 
1983 a special exercise was carried out OD 'Performance, Ai. qd 
Financial Targets of National Oraanisations and Public Bntor~ 
under the Department of Mines; as a part of tbis, tbe plan ffl)r BALOO 
for tbe period 1983-~4 to 1987-88 bas bcon spelt ouL Tar,ets and 
achieveq;lents there-againlt, toaetber with an explan~ion for the shoft-
faUs. if any, will heroafter be iodicated in the Anoual Report of the 
Company. 

[Ministry of Steel &: Mines Departme~t of Minos O. M. No. 1(30)/ 
S3-Met. I dated 31st Dec:Omber, 19831 

COIDDIeDts or tile Co-attee 

(Please S~~ Paragraph 6 of Cbapter I of tbe R.eport) 

ReCOIDlDeDd.tleD (Serial No.3, Parap.ph No. 2.20) 

The Korba Aluminium Project comprilCS Captive Bauxite MinIS 
in Phutlcapahar and Amarkantak areas, Alumioa Plant, Sm" I8CI 
Fabricatioo facilities. Tbe Committee are unbappy to note tbat there 
was great over-estimation of bauxite deposiU of tDe captive 1IHcaeI. 
The Geological SUl'Vcy of India (GSI) had originally (in 1961-63) eeti-
mated 11.15 miUioatonoes bauxite reserves in thole arou. Aft« 1967 
when Government has taken an invettment decision GSI apin r.oported 
that additional reserves of 11.63 millioQ tonnos would be available in 
Amarkantak. Thu. OSI had estimated total rOlervCII of 22.78 million 
tonnes bauxite from the two area. with silica content ranginl from 3.75 
to 6.43 per cent. These reserves were coDlidered sutlcieat (or more 
than 30 years. Afterwards wbea BA-LCO carried out tho cJ:ploration 
it found that the useable reserves were 4.38 million tonDes i.o. _yl,.;, 
of that assessed by osr. The incorrect assessment in rcprd to the 
nature of deposits Incrwased tho COlt of raisiot ore. Tbe Committee 
regret that OoVefnment decided to make" bUle investment In the Ahl-
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mina Plant without having a reliable data about the quantity and 
quality of useable reserves of bauxite from Phutkapahar and 
Amarleantak areas. 

Reply of the Gonromeat 

Noted. At the time tbe decision to set up BALCO was taken the 
ore reserve estimatel of Phutkapahar and Amarleantak bauxite depolitl, 
al made by tbe Oeological Survey of India (OSI), had been relied upon 
as OSI wal then the only ascncy engaged in d;;tailed exploration work. 
However, after letting up of a specialised agency for this work, viz. 
Mineral Exploration Corporation (MEC), in 1972. the functions of OS I 
were restricted to regional exploration. If in tbe course of regional 
exploration by as I, some promising deposits are found, detailed ex-
ploration is taken up by MECL. Since the estimation of reservcs of 
Amarkantak and Phutkapahar Mines in the early 1960s, considerable 
improvement bas been introduced in the tecbniques ulled for bauxite 
exploration. 

The wet drilling techniques used for bauxite exploration at Amar-
kantak and Phutkapahar had proved inadequate in estimating the reser-
ves. Therefore. the Mineral Exploration Corporation, who were eo-
trusted with the exploration work in Oandhamardan and also in tbe 
Bast Coast bauxite deposits. used dry drilling methods. Tbis method 
avoids error on account of loss of core. a common defect in wet drilIina 
in bauxite •. In these two areas. the put pbasing used was 100 metres, 
with infilling at SO metres in certain sectionl. To establish the beha-
viour of the core, 30 inclined bore-ho1es bave alia been drilled. To 
check the accuracy of the bore boles 24 pits were sunk coinciding witb 
the bore-bole locations and necessary corrections were made in tbe 
bore-hole data.· Further. the ore· reserves calculations made by the 
conventional method have been eron checked by po-statiltical 
methods. Therefore, a higb level of reliability and confidence is expect-
ed of tbe evaluatiOD of bauxite ore reserves in tbe future. 

However. the observations oftbe Committee, whicb hiahligbll the: 
need for use of increatingly aophiaticated inve.tt,a~jon methods have 
been noted. 

[Ministry of Steel" Mines Department of Mines. O.M. No. 1(30){ 
83-Met. I dated lilt December, 1983.J 
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Recommeadatloa (Serial No.4, Pangrapb No. 2.21) 

Tbe Committee also find tbat tbe Company bad been doing selcc-
tive mining of ore in Phutkapabar and Amarkantak areas having lower 
silica content than that which could be used within the designed para-
meters of tbe plant. The Committee arc afraid that such a prac,tice 
will not only reduce the useable reserves of bauxite but would alao 
result in wastage of national wealth. They expect tbe Ministry lCom
pany to ensure that selecuve mining does not continue and there is pro-
duction of bauxite with regard to alumiDa and silica content upto tbe 
acceptable limits of tolerance of tbe plant. 

Reply or tbe GoveraJDellt 

Noted. Care is being taken so as to ensure tbat selective mining 
is not adopted and maximum advantage is taken of tbe mineable reser-
ves of bauxite. ~II tbe available bauxite of +44 Al.O, ,rade is raised 
and blended witb higber grade bauxite at the mine bead. Takin, into 
account the design parameters oj the alumina plant. only the plant-
feed grade bauxite is being despatched to Korba from tbe mines. 

[Ministry of Steel & Mines Department of Mines, O.M. No. 1(30)1 
83-Met. I dated 31st December. 1983.] 

RecoDlmeDdafloD (Serial No.5, Paragraph No. 2.22) 

In view of tbe fact tbat tbe present ore reserves from the captive 
mines are expected to last only for 3-4 years, the Company i. now 
developing Gandbamardan bauxite deposit in Orissa to meet its lona 
term need of bauxite. Bauxite reserves in tbi' area are estimated' to 'be 
about 200 million tonnCl. However, the area being explored by BALeO 
is eltimated to bave mineable reserves of 26 million tonnes sufficient 
to cater to the bauxite requirement of the Korba Aluminium Plant (or 
a period of more tban 40 yoarl. The estimated expenditure on tbe 
development of Gandhamardan Mines il Rio ~1.2 crore .. as I&Dctioned 
by Government on 26 July. 1982. The Committee noto tbat tbere bas 
been delay in the development of Gandhamardan MinCl. The NMOC 
wbo waf eogaged to report on .hort and long term miniD, sebemcs 
(or supply of bauxite to the Korba Aluminium Plant had in ita report 
submitted in February. 1979, .Ullested that the conitructiOD of 
Gandbamardan mine sbould be completed in 1982-83 and production 
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startcd in 191),84. Howcver, aftcr 11 months of NMDC·s Report, 
Government entrusted (i n January, 1980) details exploration to 
M~CON, who gavc their report in February, 1981. It was only on 
26 JUly, '1982 (after 17 montbs) that Government could take an 
investment decision. Actual production in 'Gandhamardan is likely to 
titart 8'ftcr April, 1985. In the meantime the Committee find tbat tbe 
Company 'baa 'been purchasing bauxite 'from outside sources to conserve 
its fClervea. The Committee regret that Ministry had taken more than 
3 yean toaanetlon implementation of the project. They, however, hope 
that the Miniltry/Compatiy wfllenaure tbat bauxite from the Gandha-
mardan mine becomes available in time as per the requirements of tbe 
Aluminium Plant to avoid any shortfall in production. 

Repl, of the Goverament 

Noted. The in,estment lIanctionfor tbe Gandhamardan bauxite 
mine waa Issued in July, 1982. Tbe implementation achedule is of 33 
months, and according to that tbe mine should be in operation by April, 
1985. Taking this into account, the existin, deposits at Amarkantak/ 
Phutkapabar have to provide bauxite for a period of one year and four 
months more. Even assuminlthat in the next one year there fuJI pOllines 
will be working and in the years after tbat four pot lines will bl! working, 
the balance of reserves at Amarkaotak/Pbutkapahar of about 14 lakb 
tonne. would' be sufficient to meet the re4uirement of the plant for 
another lbrec years. Thus, there is a time cushion before the deposits 
at AmarkaDtak/Pbutkapahar are ~hausted. 

It may ,be Mentioned that the work OJ) implementation of the 
'Gandbamardanmine i. prolt'cSliag 88tisfaetorily. MECON and NIDC 
have·been apPointed a. e.gioeerina c:on.suhant. for the MiDCI and Town~ 
ship respectmly. Tlte Southo-Eastern Railway is enlaled in the cons-
1tuctiOn'bflbe railway sidinJ. Tke Ploaress in drawioa up of specifica-
tions of tquipment and ordering of equipment, i. being closely 
monitored tl:trough a network. It can reasonably . be e&pectc I tbat tht 
mine' will be commissiollcd OD sAedule. 

tMiRistty of Steel &: Mines' De,artment 0( Mines O.M. No, 1(30)( 
IJ..Met. I etatetl the 311t December, 1983,1 
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Retommeadadon (Serial No.6, Paraltaph No. 2.!>5) 

The Committe are surprised to note that there has been nosynchro--
nisation in the sctting up of different units. The alumina .plant 
having a capacity of 2 lakhs tonnes per annum was ready by April, 1973. 
However on account of inordinate delay in taking in\lcstmcJlt d.x:ision in 
regard to smelter and fabrication facilities. the first phase of smclter 
Was completed only in May 1975, i.e. after two years of.tbe completion 
ofthe alumina plant. Thus the plant set up in April, 1973 at a cO),t 
of Rs. 38.72 crores had remajn~ largely unutilised till May. 1975. What 
is worse, as there was no internal requirement or external outlet for 
alumina, performancc I'luarantee tests Oil the second stream of the 
.'l1mina plant to prove ita rated capacity were oot carried out. Subse-
quently when tbe pl~nt was fully commissioned it was noticed tllat tberc 
were several deficiem:ics, and the plant was capable of produciog only 
upto 75% of its rated capacity. A revamping &ehcrne undertaken by the 
Company to reach the orjg,inat capacity was estimated to cost Rs. 6.50 
crores. No part of it could be recovered from tbe consultants as the 
guarantee period had in the mcantimeexpin'd. Tho Committee need 
bafdly.pomt out tbat this atate of affairs could bavc been avoidQd had 
Government Dot taken aix years for taking inveatmem decisiQ~.fl,r 
Cabinet Committee had ~ecided in 1965 to go in for smeker of ODC Jakb 
tonne per annum. Surprisingly .be Ministry ;nu, ... lia took about 13 
months in.1indinjl out whether ;indi,CDOUS expertise was avai4able,.whiclt 
waaaot there and over a year 'in .iuuing saoction .af'ter tbc receipt 0{ 

DPR. ; The Com.wttee take .aeri~5 view ()( I4ldi inordinate Adays ,a 
docisfeo makiQl. 

Reply .r the GCJftrDlllet 

ThcobservatioDl of tbe: Committee bave been no~. It may~ 
however, be mentioned that thc Integrated Aluminium Complex at 
Korba ofttbe Dbarat AlumiMam Company Ltd. 'Nal lJae first a1UMiniul1l 
project in the public sector. On the basis of experience ,ained in this 
field, it would be poasi~e to apcc4 up 4ecili •• makina jA swll cases ill 
future. 

{MiniStry ofStceJ &: MiliCi DepanmeDt ofMincIO.M. No. 1(30)/83-
Met. I elated Lbo 311t December, 1983·1 
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Recommendation (Serial No.7, Paragrapb No. 2.56) 

Another aspect which causes concern is the inadequate provision for 
liquidated daJTIages in the contracts entered into with the consultants. In 
spite of the fact that an expenditure of Rs. 6.50 crores would have to be 
incurred on revamping scheme to attain the original capacity of 2 Jalh 
tonnes of the alumina plant. the Secretary of the Ministry informed in 
evidence that even if the plant had been run within the performance 
guarantee pl:riod, the maximum penalty that could have been collected 
from the consultants was Rs. 6 lakbs. The Committee would invite 
attention in this connection to the guideliues issued by BPE in 1977 lD 

regard to entering into foreign collaboration agreements by public 
enterprises and would stress that at least in future the liquidated damages 
should have a relationship to the loss in terms of value to which the 
undertaking may be put on accoul.t of failure of tbe consultants. 

Feply of the GOYerameDt 

Noted. Bharat Aluminium Company Limited (DALCO) entered 
into a contract with MIs. Chemokomplex, Hungary. in December, 196'7. 
It will, tbus, be obecrved tbat this contract dates back to a period mucb 
earlier than the BPE guidelines. 

It may be mentioned however, tbat often, when sophisticated 
technology is being purchased, the Seller cannot be persuaded to aarco to 
a provision of liquidated damages sufficient to fully cover the risks of the 
buyer. However, in any future contract entered into by DALCO, 
BPE, guidelines will be kept in view, as recommended by the Com-

mittee. 

{Ministry of Steel & Mines Department of Mines O.M. No. 1(30)/83-
Met. I dated tbe 311t December, 1983.) 

Reeommeadatioa (Serial No. 8, Paraan," No. 2.57) 

There has also been delay in the implementation of tbo revamping 
scheme. Although the Hungarian Consultants had submitted their 
report in January 1977 containing proposal. for revamping the plant to 
ensure its performance at rated capacity of 2 lath toDnea per a08um it 
was not before June, 1980 i.e. after 40 months or tho receipt of the 
Report that Government tinally accorded approval to the demo COIling 
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Rs. 4.71 crores. Even tbereafter it was found tbat there was under-
estimation of the cost of the project and the estimates have now b!en 
revised to Rs. 6.SO crores. The main reason for tbe delay was tbe 
decision taken by the Board to increase the capacity of tbe plant by 10% 
wbicb was ultimately cancelled. Considering the fact that the capacity 
oftbe plant bad been decided at Government level keeping in view tbe 
capacity of tbe smelter, tbe Committee arc unable to appreciate the deci· 
sion oftbe Board which ~used considerable time and COlt Over-run in 
the implementation of the scheme. 

Repl1 of the GOl'eraJDeat 

Governmont agrees witb the observation of tbe Committee tbat 
implementation of the scheme for revamping tbe aluwina plant of the 
Korba Complex has taken longer than was expected. The followina 
events/facts are relevaat in ana'ysing tbe reasons for the delay upto 
unctioni'llg the scheme in June. 1980 : 

(0 In lanuary, J977 the Hungarians bad submitted aD offer to 
draw up a feasibility report to revamp the AlumiDa Plant. 

(ii) This offer wal examined by Bharat Alumnium Company Limit-
ed) (BALCO) and submitted to the Board in May, 1977. The 
Board decided that tbe Hungarian coDsultantl be coaulli8lioneG 
a study, inter-aU.!, covering tbe following aspects: 

(a) Provision of lOr. extra capa<:ity, aDd 

(b) Provision to utilise the new type of bauxire that would 
bave to be used because or the likely depletion of Amar. 
IcantakTPhutkapahar deposits. 

It was felt nec:enary to consida the poaibility of pro~diftl 10% 
extra capa.ity, as lbottfan to that extent i •• chcl1IicaJ plaat is nClt 
unusual. 

(iii) Based OR (m abo,e, an agrecmeat wu concluded witla the 
Hungarians Oft 1.6.1977. 

(i.) Based on (iii) above, the Hunprianl took up the Jleceuar, 
ia-depth stud) and submitted tlteitreport ill December, 1918. 
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(v) The report was studied in BALCO and considered and approv .. 
ed by the Board on 6.9.1979. It was also decided to undertake 
the revamping scheme through the Company itself. 

(vi) The scheme was approved by Government 00 20.6.1980. 

... From the above, it mly be seen that the maximum time was 
lak~n by the Hungarians (18 months) to submit the report. 

[Ministry of Steel and Mines Department of Mines O.M. No. 11301 
83·Met. I, dated the 31st December, 1983]. 

ltecOftllll~""tIoD (Serial No.9, Paragraph NOI. l.SS &: 2 59J 

There have also been inordinate delays raDling from 7 months to 
83 months as compared to the original Icb -dule in completion/cOIbmit-
sioning of the dilfer\!nt units of smelter and fabricatioq facilities. Even 
8ft~r mechanical completion there was delay ranging from' 2 to 17 
months in com.missioni08 the units. Some or the units ba.e Dot yet 
been commissioned. While the two pot litles of smeher were commis-
sioned by September, 1977 after a delay of 33 ml>otbs, tbe matching 
fabrication facilities were not ready with tbe reault lbat tbe limited pro-
duction of ingots could not be convertl:d flllly into the finished products 
resultiDI in less stoles realisations. 

Although at one stage the construction had to be slowed down in 
view of constraints of resources aLld power, the Committee find that this 
meant rescheduling of the commissioning of the units from 1975-76 to 
1977· 78. Even after re-scheduling deiaYI upto five yean have taken place 
in construction and commisliolling. There has been &II escalation in 
capital coat of Smelter and fabrication f,acilitios of tbe order of' RI. 
131.10 crores i.e. 87% over tbe original estimates. Out of it the 
escalation in cost on a 'count of delays in construction was oftbe order 
of Rs. lOS crorCi and the cost of produotion of metal went up by Ri. 
1250 per tonne which would have to be ultimately borne by tile consu-
mers. Further, in regard to rolled products and extrusions which arc 
not covered by the retention price sYltem it ha$ belln estimated that eveD 
on full capacity utilisation, the COlDpllny would Dot be able to break 
even at the current level of prices. The Committee feel that these arc 
unhappy .Jtate of affair.. The COIDp&Dy baa n~ither ~n able to 
maintain the oriainalllCbcdlllea DOl dire reviaod. They feel it is a fit cue 
for detailed examination by Government to identify the factors which 
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caused delays in implementation of tbe projects and for evolving 
suitable remedial measures to avoid heavy time and cost over-runs in 
future. 

Reply of the GovemmeDt 

Noted. Detailed examination of tbe circumstances whicb caused 
delays in the implementation of the Korba Smelter and Fabrication 
Units has been made. and followiDg major factors have been identified as 
responsible for the delay :-

<a> Non-supply of adcquate power in time for the slJleitcr. result-
ingio deliberate slowing down of the pace of construction 
of the different phases of the smelter and the fabrication 
units. 

(b) Delays in the manufacture and supply of eqUipment by 
indigenous/foreign supplier.. In tbis project a deliberate 
attempt was made to maximise indi,enous equipment, and to 
match this with limited import of foreign components. This 
policy had its own cost in turn, though it enabled Indian 
technical pcuonnel to obtain valuoble experience. 

As regards (a). it may be Ita led that the Korba Smelter waS set up 
on the definite assurance of the Government of Madhya Pradesb that 
adequate power will be given in time. However, tbe State Government 
fa\led to fulfil its commitment, which upset the schedules of completion 
of the various units of the Smelter. From the experience of BALCO 
it has been decided that. aluminium plants being power intensive, abould 
have an independent. captive source of power. The Government have 
accordingly sanctioned in· December, 1982, the setting up of a Captive 
Power Plant by BALeO to ensure full utilisation of the installed capacity 
of the plant. It is again this experience which led .the Government to 
sanction a Captive Power Plant for the Orissa Aluminium Complex, at 
present being set up by National Aluminium Company. 

As regards (b) above. it may be stated that DALCO was the ftrlt 
Complex of its kind being set up in the country in tbe public sector. 
The country had no indigenous tccbnololY in this line of manufacture. 
Even the three private sector aluminium plants, namely. HINDALCO, 
INDAL and MALCO we~e based 00 foreiaD tecbnololY' The difficulties 



18 

of tbe nature experienced in the installation of the Korba Smelter and 
Fabrication Units were, in a sense, inherent in the situation. Further. 
it may be stated tbat while setting up tbe Kobra Aluminium Complex. 
Ireat empbasis was laid on maximising indigenisation of equipment 
and services. and several of tbe items were made for the first time in tbe 
country. Nearly 85% of tbe Smelter and Febrication Units is of 
indigenous. There were delays in tbe m anufaclure and supply of the 
equipment by indigenous suppliers. Thus, though implementation 
scbedules suffered a set-back, frolll the over all national point of veiw, 
the country gained in developing indigenous capabilities in a new areal 
industry. The experience of pitfalls faced during tbe course of settin8 
up of the K.orba Smelter is being made use of in the case of Orissa 
Aluminium Complex being set up by National Aluminium Company 
Limited. 

[Ministry of Steel and Mines (Department of Mines) O.M. 
No. 1/30/83-Md.l. dated the 31st December, 1983) 

. Reeommendatloo (Serial No. 10. Paragraph No. 3.16) 

The Committee note that during tbe period 1979 to 1982 capacity 
utilisation of the Aluminium Smelter bas ranged from _9% to 35%. The 
Company has failed to achieve even the targets fixed each year. The 
value of loIS of production on account of shortfall in production with 
reference to installed capacity during 1976-82 amounted to about I< s. 
290 crores. During 1977-82, aluminium valued at about RI. 336 crorcs 
was imported to meet tbe gap between increasing demand and produc-
tion in the country. The Committee feel that the imports could have 
been largely avoided had the company been able to fully utilise its instal-
led capacity. 

Reply or the Gonenmrent 

The Government agrees tbat the incidence of import of aluminium 
metal in the past could bave been reduced had Bharat Aluminium 
Company Limited (BALCO) been able to fully utilise itl installed 
capacity. However, as has been mentioned in reply to other questions, 
becauae the MPEB did not supply power in accordance with ita assuran-
ces, BALeO's metal capacity remained underutilised. 

In the current year (1983-84) the position in respect or production 
of metaliD DALCO has improved. From 1.7.1983, MPEB bas ,radualJy 
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increased tbe power supply, sucb that BALCO baa been able to com-
mission the 3rd phase of the smelter, With this, the expected production 
in 11]83-84 is 56,400 tonnes against the production of 43,454 tonnes in 
'1982-83. The indications given by the MPEB arc that they would be 
in a position to give some additional power in the ncar future to enable 
BALCO to energise, at least, a part of the 4th pbase of tlte smelter. 
Apart from this. as mentioned in reply to recommendation No. 13, 
BALCO has been assured an addional 30 MW from tbe Korba STPS 
from February, 1984 and an additional 45 MW from September, 
1984. In this context tbe production prospects in 1984-85 appear 
better. 

As mentioned in reply to recommendation No.9, al a long term 
solution. Government has decided to set up a Captive Power Plant to 
meet BALCO's entire power requirements. 

[Ministry of Steel & MDe. (Department of Mincs) O.M. 
No.l/30/83-Met. I. dated the 31st December, 19831. 

RecommendatloDS (Serial No. 11-13, ParalP'8ps 3.27-3.29) 

The main reason for the shortfall in production is stated to be 
non-availability of adequate and stable power lupply from Madhya 
Pradesh Electricity Board. The Committee are distressed to find tbat 
inspite of the fact that the State Government of Madhya Pradesb had 
formally committed in 1968 to supply the required quantity of 265 MW 
of power to tbe aluminium project, the actual average power lupply has 
ranged between 69 MW to 84 MW during 1977-82. With the relult 
tbat two potlines (5001. of the capacity) could not be commisaioned at all 
and the power supplied was not adequate even to operate the remainin, 
two potlines to their fuJI capacity. The cbronoloJ)' of eventl in tbe 
earlier paras indicate that thougb the Company bad been allured of 
power supply from time to time. when it. unin were ready for commia· 
sioning power was not made available. It is lurprisins that havin, .. t 
up a plant witb all the necessary survey. etc. indicating immediate and 
future power requirements of the Company and the power available and 
likely to be available in the area, and after such a hugo investment (more 
than Ra. 315 crorca) aU the concorned aathoritiee are hcJpleu in 
providin, power to the Company to meet even ita balic roquirementa. 
The Committee have found that most of tbe entorpriael aro lu6erin, on 
account of inadequate and imauJar power IUppJy. They .0uJd liko 
the Central Government to take up the islue at the biahoIt level with 



20 

the concerned State Governments and make them fully aware of their 
obligations to supply adequate and regular power to the public under-
takinp set up in tbeir States. 

The Committee are also surprised at the helplessness e![pressed by 
the Ministry of Energy in making available any additional power to the 
Company in spite of the fact that substantial funds have been sanctioned 
by the Planning Commission from time to time ior creating new power 
generation capacity in M.P. to \feet BALCo's demands on long term 
basis. The Korba Super Thermal Power Station, being set upby the 
NTpC at a distance of bardly 5 miles from the aluminium plant. does 
not give any ray of blpe to the COlDpany. According to the Ministry 
while the generation of power in the Central Sector is now accepted as 
a policy, tbe distribution continues to be with Slate Gove l nments and 
that bad no control over it. The Committee desire tbat the matter 
deserves serious consideration to find a satisfactory solution to this 
problem. 

In spite of the fact that as early as 1974·75, it became clear that 
tbere was no possibility of getting power for II, III and 1 V phases of 
smelter till the end of 1976-77 and the Department of Mines took up 
tbe proposal for Jetting up tbe captive power plant in April, 197~. this 
was not agreed to by the Department of po~er. It was not before 
1982 that tbe justification for the captive power plant was realised and 
a plant of the capacity of 270 MW was sanctioned. The failure to take 
timely decision in regard to captive power plant has cost heavily in 
terms of production los9. The Company bas already lost production 
worth about Rs. 378 crores upto 198:!·83 as against the e~timated cost 
of Rs. 285 crores for the captive power plant and thl: production los$ 
was estimated to go up to Rs. 646 crores by the time the power plant 
comes up in 1986·87 assuming the current average selling prices of 
aluminium metal fixed by Government. Strangely enough adequate 
funds have not yet been made available to take up the work in 1983-84. 
The Committee would urge that there should be no further delay in 
lOtting up the captive power plant for BA LCD and the required funds 
should be made available as early as possible so that construction of 
the flant could be taken up in time. 

The Committee find that t 5% of the power produced by super ther-
mal power plant of N.T.P.C. at Korba has been set apart for alloca-
tion by the Centre. They desire that out of thi" quota, power should 
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be made available to DALCO for meeting tbeir immediate requirements 
till the ceptive power plant comes up. 

Reply of tbe Govenuneat 

Noted. DALCO bas beld detailed negotiations with Bbarat Heavy 
Electricals Ltd. (DHEL) to explore th~ possibility of the purcbase of 
their power plant from tbis Underta1cing, and it has also obt'lined 
techDical~ommercial tenders from BHEL. A final decision has Dot 
been possible because of uncertainty of budgetary resources. A pro-
vision of Rs. 16 crores, which meets the down-payment requirements 
uDjer DHEL's offer, has been made in the budget for 1983·84. How-
ever, on Kcount of tbe fact that the Seventh Plan has not been finalised, 
the availability of funds towards the later part of the implementation 
scbedule of the project, cannot be determined accurately. In tbese 
circumstances, the Department has had to examine the possibility of 
import of the 'captive' power plant, finJQced througb a comprehensive 
bilateral aid package, Negotiations are at an advaa,ed stage. 

As regards the question of providing adequate power to DALCO in 
tbe interim period till the captive power plant is let up, Department 
of Power bas taken the following decision :-

(1) Power will be supplied to DAleO from Korba STPS of NTPC 
as an interim measure. The existing Korba (West)-DALCO 
transmission line (220 KV Ole) is adequate for the purpose. 

(2) Power will be allocated to DAl.CO Ibrouah MPEB and Will 

be in addition to tbe share of MP from Korba S1 PS. 

(3) The quantum of additional power allocated to BALCO from 
Korba STPS will be 30 MW rrom February, 1984 and 45 MW 
(rolll September, 1984. 

(4) A tripartite Agreement will be concluded between NTPC, 
DALeO and MPEB to formalise tbe above llrrangement. 
Necessary action in this regard will be initiated by Depart-
ment of Power after obtaining ncccsiary approval from Union 
Minister for EnerlY. 

Furtber action is being talcen to enter into a tripartite agreement 
between N fPC, MPEB and BALeO. 

{Ministry of Sted &. Mines (Deparlipcnt of Mines) O'M. No. 1(30)1 
83-Met. I dated the 311t December, 1983). 
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Comments of the CommIttee 

(Please see Paragrapbs 11 and 12 of Chapter I of tbe Report) 

Re~eodatioa (Serial No. 15, Panaraph No. 4.%%) 

The cost of production of various products bas been higber than 
tbe standard and budgeted costs during tbe last tblee ,ears. T.his hal 
been stated to be mainly due to gross under-utilisation of capacities on 
account of inadequate availability of power. Higher consumption of 
inputs as compared to D.P.R. norms as weU a8 the norms fixed by 
B.I.C.P. for the purpose of retention price has also contributed to higher 
cost of production. The excess consumption of some of the main in-
puts as compared to B.I.C.P. norms resulted in higher cost of produc-
tion to the extent of Rs. 635/- per tonne in 1981-82. This caUs for 
greater control over the consumption of materials. The power consu-
mption in terms of KWH per tonne of metal was also much higber 
(17560) tban tbe norms (16020). This has been attributed to erratic 
nature of power supply. The Committee however, feel that there is 
scope for reduction in energy consumption in the smelter through ado-
ption of modern control techniques. 

Reply of the G01'erament 

Noted. With a view to achieving reduction in energy consumption 
in the smelter, the followIng steps have been taken :-

(a) introduction of the scheme of Computerised control of eel) 
Voltage througb installation of Automatic Voltage Controller 
in tbe power supply system of the smelter complex; this helps 
in controlling the operational conditions of the cells and re-
duction in electric energy consumption tbrougb on·line control 
of cell voltage; and 

(b) The Project of "study on the usc of Lithium Carbonate in 
potlincs" has been taken up under Sciotlce & Technology Plan. 
The reported advantages in the operation of smelter with 
Litbitam modified bath Technology are-

(i) Improvemcnt in tbc currcnt cfticicocy by upto 3%-

(U) Reduction in power conlumption by 4% to 7%-

(iii) Deoreasc in fluoridc cmiuioDi by 20-;'-50-;'. 
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(iv) Increase in pot amperage by about 10%. 

(v) Significant reduction in carbon consumption. 

Experiments will now be conducted with Lithium Carbonate ,"hips 
in ODe of the newly lined pots. 

A Technical Committee bas also been set up in DALCO to examine 
the consumption of various inputs for tbe Korba alumina/aluminium 
complex. The study is planned as a comprehensive one, coverin, a 
comparative analysis with otber units. This will require visits to other 
alumina'aluminiu~ complex and would, consequently, take a little time. 
The Committee is expected to submit its report by the end of January, 
1984. 

(Ministry of Steel &: Mines Department of Mines O.M. No. 1(30)/ 
83-Met. I dated tbe 31st Decemder, 1983.) 

Recolllmel .. latioa (Serial No. 16, Paragraph No. ".23) 

The labour productivity was also mucb lower than the D.P.R. norm 
in the mines and alumina plant. This was due to the fact that in spite 
'Of low production, number of persons emploYl!d was even more than 
that provided in tbe O.P.R. The Committee regret to note tbe failure 
to make phased recruitment as per the requirements resultin, in higher 
labour COlt. They hope that steps would be takeD foc better utiliaatioa 
'Of manpower. 

Reply of tbe Gonr ... 

Noted. Two issues h .... e been raised in the recommendalion : <&, 
the number of persons employed is more than that provided in the DPR; 
and (b) tbat the labour prodllCtivity is lower than tbe D.P.R. norm in 
the mines and alumina .cetiolls. 

In re,ard to (s), it may be stated that the manpower prOVISIOIl 

-envisaged for the project was based OD the DPRI Aide Memoire prepar-
ed by the Soviet Conlultants. These, in a large measure, relied on tile 
Soviet methods of working. However. once operations of the plant 
started, jt~w .. found that these provisions we~ inadequate in the con-
text of industrial practices obtaining ia our country. 

The manpower requirements were al50 reviewed by the Industrial 
Engineeriag Department of the Company, and it was f08nd tbat tJiI.': 
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provisions in the D.P.R. were insufficient in respect of following main 
areas :-

(I) Certain jobs whicb the Soviet Consultants expected tbe opera-
tor to carry out had to be as,ig;,\ed to other categories on 
account of in-built traditions; 

(2) Additional manpower was required to be engaged flJr items of 
work like assistance to crane operators in stud pulling, stud 
removal from magazines, ladle cleaning. etc. 

(3) In the category of 'services' it was found tbat the proVJSlon 
for maintenanct' of plant, running of utilities and administra-
tive services was inadequate. In tbis particular project, a 
deliberate decision was taken by the Gov rDment to maximise 
the scale of indigenisation of equipment. The manpower re-
quirement for maintenance of indigenous equipment was found 
to be higher than expected; 

(4) For the mining operations, manual assistance was required to 
a much greater extent than was envisaged, because of the 
pockety and irregula( nature of the deposits; 

(5) A number of trainees were employed for being absorbed as 
operatiors in tbe smelter, on the assessment tbat power would 
be available on' scheduled dates for commissioning all four 
potlincs. Tbe trainees bad to be recruited two years ahead 
of the anticipated start of operations, as without adequate 
training, tbey could not be included for regular plant opera-
tions. The Madbya Pradesh Government bad from time to 
time been bolding out promises of increasing tbe power supply 
to the Korba Complex. Relying on those ltatements, tbe 
manaaement recruited a larger number of trainees/tban re-
quired for the curtailed level of p.-oduction on account of 
inadequate supply of power. 

As regards (b), actual out-put per menshift in tbe mines has been 
significantly lower than tbe norm because bauxite required for a lower 
scale of alumina production, is correspondingly lOIS When recruit-
ment WIIS made, it could not be antici pated tbat tberelwould be such a 
tona delay in tbe commissionina of the last two potlines; and hence it 



CCMlkI .ot be .nacipated that .. MUi&e aioe would be nquired to 
wori much below tbe ra .. capaeitJ. 

It may be noted that the third potline of the smelter has recently 
been energised on 1.7.1983, and tbere is a possibility of the fourth 
potline also being commissioned during die current financial year. Tile 
Company is thus poised for full utilisation of tho capacity and available 
manpower. T~e currently surplus manpower in the mines and alumina 
plant it proposed to be absorbed in the Captive Power Plant beili, aet 
up by BALCO. and also to meet tlio additional requite,nbilt ill dae Sheet 
Rolling Shop and the "rolile Tube Sliop. 

[Ministr1 0( Steol 8£ Mi ... Department of Mines O.M. NoI(JO)j83-
Met. I dated the 31st December, 1983]. 

RecommendalioD (SearJal No. 11, Paragr.pi No. 4.:iO) 

the COlilmittec find that the CCMlfPany is carryin8 higb inventory 
whlcb hils goDe lip &om Rs. 3+.76 CfONl in 1979-80 to Rs. 50.77 crorca 
in 19'81-82. The position. parcicuhli-Jr bad in re.ar(l to proccsa stock 
atkj' ""isbled gooch. While the accll8U&iatioa of proceaa &took waa stated 
to 1;Ieduo to non-stabilisation ef prociu.cti4ln in fabrication unita the 
stoc$ offinisheclilooda wat r"",",ie4 to be hilh in 1981-82 due to rccel-
siumuy trend on aooollOt of faU ill demand from State Electricity 
BmmiI. The Committee woulclauea. tho need for adoptin, an a'&rea-
sive merketin, policy aDd for iJucuifNUag effort, by the Company to 
capt4lre tbe compDtittve market for fabricated itema. 

Reply or tie Gol'ernmeDt 

Noted. As a mult of adoptioli of aJtproprlare measu~s for 
marketina the products during the 1*'~ of recMibn commeneiol earl)' 
19"81, it has been ponlbte rot harat Ahhnihlum o,mp.tty Limited tb 
reduce tbe inventory of ftnished gOOd!' fr~m 5,648 totin9 at ttte'etid c1f 
198t-82 to 1,231 tonnel at the end dI' 1912-83. n()twtttlstal1didl tb" faoc 
that the prodbction ot finiilied goods in 1''81·8' reai~ an inerease or 
about ~S% ovet' the production ih tftlS year 1981-112. n~ trltnl !Idot of 
finished goods in 19~2·~ represented aD ltlcreatse of about ,rio over tbe 
level in tbe previous year 198t;,82. 

As regards marktmill Gf' _t.r~., itOl9'o 'lIz., extruded 
....,..-a.ld:rdl .. ~ .. tile Goal...,' iI ... i.,alJa.out eft'dftI to 
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IeCUre a reasonable share of the Market even durins this period of dull 
demand. For tbis purpose. in the cue of extruded sections. arranao-
ments bave been made to develop dies as quickly as possible to enlist a 
wider range of c!ientale. Furtber. accent is placed on securinl orden in 
harder alloys wbicb generate higber sales realisation. In the case of 
rolled products. intenlive customer contact is being established to 
capture an increasingly larger share of the market. Considerable 
efforts are also being made by BALCO in the direction of product 
development. tbe impact of which will be felt in the coune of time. 
With the improvement in the product-mix and markctins. the proccsi 
stOCK is being kept well under control. 

[Ministry of Steel &: Mines (Department of Mines) O.M. No. 1(30)/ 
83-Met. I dated the 31st December, 1983) 

Reeommead.tloD (Serial No 19. Parqraph No. 4.45) 

It has been brougbt to the notice of the Committee that delay in 
revision of retention price is also one of the reasons for the los_ 
suffered by tbe Company. It is seen tbat there has been considerable 
time lag between the increase in cost of inputs and the reviaion of reten-
tion prices. The Committee have been informed by the Company that as 
a result of increase in the rate of power in February and September. 
t 982 the direct cost of production bad Bone up by Rs. 1300 per tonoe. 
Rut Government have not raised tho retention price after 3rd December, 
1981 revision. The Ministry is emt>owered to notify itself the conse-
quential increase in the retention price 011 account of increase of 
electricity prices. The Committee are surprised that the Ministry have 
not acted promptly in this regard and the revision in retention price 
after September 1982 increase in power rate, is still pending with them 
which bas resulted in a great lOIS to tbe Company. In evidence. the 
Secretary of tbe Ministry had informed the Committee that presently 
there was no proposal under conlideration for further ItreamlinioB the 
procedure for tbe revision of the retention price. The Committee are 
of the view that •• me procedure should be evolved 10 that delay in 
revising the retention price could be cut down and the Company hal no 
complaioc to make in this reaard. The Committee desire that this 
matter should be discuued with all the concerned Ministries illllDCldiateJy 
and the decision arrived at be intimated to them. ' 

Rep., of tile Go~ 

No;ed. As per the existin. pricinl ICheme UDder tbe Aluminium 
(Control Order. 1970 each producer of aluminillm il allowed a reteD-
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tion price baaed on ita COlt of production and a return on the net-worth 
part of capital employed. The .Ie price represents the weiahted average 
of the retention prices. The concept of retention price and aale price 
has been in existence since 15th July. 1975. Two of the aluminium 
producers, namely. MIs. Hinduatan Aluminium Corporation Limited 
(HINDALCO) and MIs. Indian Aluminium Company Limited (INDAL) 
are required to pay into tbe Aluminium Regulation Account the 
difference between their retention prices and sale price whereas BALCO 
and MI •. Madra. Aluminium Company Limited (MALCO) are to set 
the similar difference from tbe Account. On an averaJO tbe prices are 
revised once in a yrar as may be aeon from the following: 

Date of revision of reteution 
price 

15-7-1975 

10-5-1977 

1-12-1977 

16-3-1978 

18-10-1978 

4-10-1979 

15-7-1980 

27-3-1981 

6-8-1981 

3-12-1981 

Date of revision of sale 
price 

15-7-1975 

No cbaDlc 

No chan.e 

16-3-1978 

18-10-1978 

4-10-1979 

15-7-1980 

27-3-1981 

No change 

3-12-1981 

The retention and sale pricea are bed on the basis of a detailed cost 
study of tbe industry undertaken by tbe BICP onco in about 3 yeart. 
The lut detailed COlt I,tudy of the iDCIuatry was made by BIep in early 
1978 and the retention and .ale pricel bed on 18-10-78 were baled on 
that ltudy. BICP bad since uadertakeu another detailed 1I.1k1)' of the 
iDdustry and aubmitted its repon ill April, 1983. Examill8tioD of BICP 
report is time-ooDsumin •• invo)vin •• as it does. levera) hiab policy 
illUCI. These policy matters are dilCUlled at tbe meetl"" of SecrotariOl 
and often by Minilten. 



Apart trom the Department of Mines, other Departments are 
concerned with the policy issues arising out of aluminium pricing, 
namely, Department of Industrial Development, Deplrtment of Power, 
Planning Commission, Ministry of "finance (Department of Expenditure, 
Revenue and Economic Aft'airs) and theBICP. After a concensus is 
arrived at on the policy issues, a draft note for the Cabinet Committee 
on Economic Affairs is prepared and circulated to all tbe concerned 
Departments for concurrence. Thereafter, the approval of the Cabinet 
Committee is obtained for price revision as also on certain otber aspects 
of price and distribution control where necessary. After approval by 
the Cabinet Committee, the 'draft price notifications are vetted by the 
Law Ministry. Quite often tbe Aluminium (Control) Order itself 
requires to be amended to give effect to changes in the aluminium 
pricing policy. Such changes require, elaborate aDd detailed consulta-
tions with the Law Ministry (LegiSlative Departmert and the Depart-
ment of Legal AITairs). 

While the prices are filted on tbe basis of 8tCP's cost study and 
detailed report, periodic revisions are also made by the Department of 
Mines in consultation with BICP to reftect increases in the cost of inputs. 
For this purpose, tbe producers are asked to supply invoices and other 
data supporting tbe CQ.t of each input. TblS eJl.or~illC is done by the 
Department of Mines and is verified by the BICP. Finally, a paper is 
prepared on the price revisions for approval of tbe Cabinet Committee. 
In tbe case of re\lision of prices to reftcct the: cost of power alone, tbe 
Department of Mines is authorised to revise prices without obtaining 
tbe approval of the Cabinet Committee. 

As desired by the Committee, a neeting wal held by the Additional 
Secretary, Department of Mines an 7.12.1983 with aU tbe concerned 
Ministries to evolve a procedure 10 tbat delay in reviling tbe retention 
,.. could be cut down. The NCoN ute ., die meetio& i •• tacned as 
Appendix III. It was ftOted at themeWnl'tMt ,be ptia. .... ,c¥ia04 on 
aD aVNa • .ace in a)le&r eJIC.pt .r tbe Jut priDe ,..-qieDs of ·lrd 
Deo.. ... 19a1. n.e.e were specilll cia,... ......... whiIdt daI.,. Clio 
price tetWea artor 3rd o.centher,"t. It wu··a~ at tbe -tins 
that the periodjcity for rmw of die retentiGe pricot couI'd btI.eduoed to 
UIIIOO •• 

Ooyemment is conscious of tbe (act tbat tbere- • • .1H!Id. t. __ 
tIac Mtut()f'Y prices of aluminium, whicb were last bed OD 3. Ll. &98&. 
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R()we'l~r. b.!Cause certain issues r"latiog to price fixation were JIt"" 
Jndice, this-bas oot beea possible. 

As regards the pro;edllre tor consultation, it was fclt at the meetin, 
that the existing procedure of consultation with other Departments, 
pr~paration and circulation of tbe draft ~ote for the Cabinet Committet 
e,c. was necessary and could Dot be dispensed with. It wal agreecs that 
every effort should be made to speed up the procesl of consultation and 
finalise the note that Cabinet on top-priority bSlis. It was agreed that 
in addition to the C;:Olt of po\Ver, tbe D~partment of Mines ~ould lcok 
powers for revising the prices to rellect increase in tbe costs of two ~oro 
u..in raw-'l1atcrial" naraeJ)', c~lcined petrolel.lm co~ a~d coal ~r pitch 
w.t~o\lt approa~hi"g tbe Cabinet. This will cut !1PWD ~ lot of delay 
and enable the Department to provide relief to the in~UJtry a~ mOrQ 
frequent intervals than at preseot. Approval of Cabinet will be sought 
for such delegation of pOWOR '0 th~ Departmeflt of Mines 

{Ministry of Steel ct ·Mines (Dopartment of Wiaes) O.M. 
No. 1(.)/I.)·\1'et "ta~ the ht I)_tab.,.., Inlj. 

• 
. C.,~ellt. of the C0I!lIP~fee 

(Please see Paragraph 16 of Chapter I of the Report) 

RecommeadatloD (Serial No, 22, Parap'apb N. 5.7) 

The Management of Alucoin Jayleanagar Industrial Undertakin. 
which was taken over by Government und.'r the Industries (Develop-
ment and Regulation) Act 1951 was handed over the DALeO in May 
1978. Even after its taking over the performance of the units hal Dot 
bren satisfactory. The capacity utilisation during the last two yean 
(1980·82) was barely 23% and 19'1. of the capacity uselsed at the time 
of taking over. It ha. luffered a loss of RI. 188398 lakbl during 
1979·82. The poor performance was stated to be mainly due to the 
plant being very old. The Committee find that evOD after more than 
four yean of takin, over tbe unit DO decision has yet been taken for ita 
nationalisation. They also fe.1 that to make the plaDt ecoDomically 
viable immediate measures are necessary for ita rehabilitauoD and 
modernisation. 
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Reply of the GoYentmat 

A Bill for nationalisation of tbe undertaking, ,iz. Tbe Aluminium 
Corporation of India Limited (Acquisition and Traouer of Aluminium 
Undertakina) Dill. 1983. bas been introduced in tbe Lok Sabha OD 

21.12.1983. 
. 

[Ministry of Steel and Mines (Department of Mines) O.M. 
No. 1/30/83-Met. I dated the 31st D.:c:ember. 19 3). 

Reeoauandatloa (Serial No. 25. Paralnpb No. 5.26) 

The Committee hope that in future the Annual General Meeting' 
would be held in time and after giving the notice aa required under the 
Companies Act. 

'Reply of the Go, ........ 

The recommendation of tbe Committee haa been noted by Dharat 
Aluminium Company Limited (DALeO) and efforts will be made by 
them to hold the Annual General Meetinp in time and after giving 
the notic:e .s rtquired by the Companies Ac:t, 1956 • . 

[Ministry of Steel &. Mines Department or Mine. O.M. No. 1/30/83. 
Met. I, dated tbe 311t December. 1983]. 



CHAPTER Itt 

RECOMMBNDATIONS WHICH THB COMMITTEB DO NOT 
DBSIRB TO PUtUJB IN VIBW OF GOVBRNMBrIT'S 

REPLIES 

-NIL-
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CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES 
OF GOVERNMENT HAVE 1'lIO't' SEeKAC~mb BY 

THE cOMMrrTE! 

Recommendation (Serial No. 10. P ... a .... pb 446) 

The Committee also find that the retention price formula provides 
for interest and depreciation on the basis of actual capital cost. With 
the increase in capital cost on account of delays in constructioo elc the 
retention price also goes up. The Committee recommend tbat in order 
to provide a built-in incentive for keeping down the capital cost, for 
new projects whenever tbere is delay in commissioning, tbe escalation 
in capital cost on account of the delay sbould not be reckoned for the 
purpose of retelltion price, except in respect of cost of equipment due to 
circumatances beyond the control of project authorities as has been done 
in the case of fertilizer industry. 

The retention prices of aluminium are fixed by Government initially 
based on the detailed cost study of the aluminium industry by the BICP 
once in about 3 years. Thereafter the Department 01 Mines, in con-

• sultation with tbe BICP, revises the prices to reftect the increase in the 
cost of inputs based on tbe escalation formula given by BICP in the 
report. At the time of initial study. the Bureau generally studies in 
detail the capital cost of new units before arrivin, at the interest, depre-
ciation and return to be included in price. The capital cost remains 
uncbanged for about 3 years till a fresb study is undertaken by BICP. 
As each industry is studied on merits, it has been the practice of tbe 
Burcau to scrutinise tbe caDital cost before taking a final view in arrivini 
at the capital cost to be considered for the return. W .. erever called for 
a normative capital cost is also adopted inlted of actual capital costa. 

[Ministry of Steel &: Mines Department of Mines O.M. No. I 
(30)/83-Met. I dated tbe 4th February, 1984) 
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Comments of tile Committee 

(Please set Paragraph 19 of Chapter I of the Report) 

Recommeaclatloo (Serial No. 21, Paral'aph No. 4.47) 

The Committee note that since March, 1980 a producct it entitled 
to a return on net worth even on capacity utilisation lower than 55%. 
They feci tbet there should be a sufficiently higher limit of capacity utili· 
sation for an assured return to encourage better capacity utilisation. 

Reply of the Go'Cl'DJIleDt 

Bureau of Industrial Costs and Prices (BICP) adopts a normative 
level of .mcient utilisation of the units before providin8 for a return 00 

net-worth takins into account not merely productivity aspects but also 
market and demand aspects as may be warranted. The unit would be in 
8 position to avail of this return only if it is able to work upto the 
estimated level of efficiency in all aspects. 

[Ministry of Steel & Mines, Department of Mines, O.M. No. 1/301 
83-Met.I, dated the 31st December, 1983]. 

Comments of the -Committee 

(Please Sit Paragaph 22 of Chapter I of tho Report) 



CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL 
REPLIES OF GOVERNMENT ARE STILL AWAITED 

ReeoDnDeadatiOil (Serial No. 14. Paraaf.ph No. 3.41) 

The Committee find that as against the installed capacity of )5,000 
tonnes, the actual production of properzi rods in 1981-82 was only 
13.403 tonncs. This was stated to be due to lower production of EC 
grade metal on account of contamination of imported calcined petroleum 
coke, resulting in a Joss of about Rs. 3 lakhs to the Company. 'the 
material is Btated to have been subject to contamination owing to 
storage in the open area neal" the wharf. The Committee regret that in 
spite of the fact that in the quarterly performance/review meetings held 
in March 1982. the Ministry had aSKed the Company that the matter 
should be examined and responsibility filled, no such responsibility was 
fixed. It is only now. after tb. matter was taken up by the Committee. 
that further investigation in depth has been ordered with a view to 
identifying specific sources of lapses in handling, storage and transport 
of the material. The Committee desire that tbe in'e8liption should be 
expedited. 

Reply of the Go,ernment 

Noted. The enquiry into the circumstances leading to the cont ... 
mination of imported calcined petroleum coke, which occurred in 
November, 1980. bas been completed, and specific responsibility halt 
been fixed. The management of tbe company i9 now takins further 
action on the basis of the report. 

The Enquiry Report has highlighted certain procedDral lapscs. 10 
that contellt, tbe Company bas evolved a comprehensive check list for 
the variou8 activities, commenciog with the issue of the enquiry for the 
raw-material/equipment and ending with the arrival of the itom al 
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Korba. The different officers responsible for different sets of activities 
have also been idcBtfied. A copy of tbis check list is annexed 
(Appendix IV). 

[Ministry of Steel & Mines, Department of Minos, O.M, No. 1(30)/ 
83· Met. I dated the 31st Dei.'Cmber, 19831. 

RecommeadatioD (Serial No. 18, Paragraph No. 4.44) 

It is distressing to note tbat the Company has been incurring 
losses since its inception. Upto Marcb, 1982 the Company had incu-
rred aD accumulated loss of Rs. 107.18 crores, whereas its paid up 
capital is Rs. 169.26 crores. The COmpany's dismal financial perfor-
mance bas been attributed to variety of reasons. Some of the reasons 
like low capacity utilization, higher consumption of raw materials, etc. 
have becn discussed and commented upon earlier in this Report. 
The Committe are enltiOU9 that BALCO should be made soon econo-
mically if not financially viable. T:ley would await tbe actual internal 
rate of return (economic) reached so far. An analysis in this regard 
should]be made in consultation with the Planning Commiss'ioD. The 
Committee would like to know the steps proposed to be taken by 
Government to make the company viable. 

Reply of the Governmeot 

In this recommendation the Committee has desired that aD analysis 
be made in consultation with the Planning Commission to work out 
the economic internal rate of return of the project. This is an extremely 
elaborate exercise, requiring detailed data fore the past. Experties on 
this is not avaiiable in the Company and the study is being condlJCted 
in consultation witb the Project Appraisal Division of the Planning 
Commission. The study is likely to tate some more time for 
completion. 

[Ministry of Steel ct Mines, Department of Mines, O.M. No. I (30)/ 
6l-Mct. I dated 4th February, 1984]. 

RecommeadatiOD (Serial No. 23, P ........ pb Not. 5.17 a .. 5.18) 

The settin, up of RaCDaliri Aluminium Plant bal been under consi-
deration of Government since 1996. The Project was ultimately 
sanctioned in 1974 after haviog detailed project reports prepared both 
by forei,n and Indian conlultantl at a cost of RI. 70.20 lakbs. 
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Asainst the estimated COlt of Rs. 78.82 crores a provIsIOn of Rs. IS 
crores was made in the Five Year Plan for the project.' The actual 
bud set ptovision from the year 1974-75 to 1981-82 was, however, only 
Rs. 1.82 crores which was stated mainly due to financial constraints. 
According to the Ministry an investment decision on this project would 
be taken depending upon the results of the detailed exploration being 
conducted by Mineral Exploration Corporation with a view to establish-
ing additional sources of bauxite required to sustain larger plant. An 
expenditure of RI. 188.62 lakhs has been incurred on the project upto 
end ~f 1981-82 out of which Rs. 136.67 lakhs was spent on the prepa-
ration of DPRs, staff and contingencies, dead rent on mines etc. 

The Committee woud invite attention in this connection to the 
recommendation contained in tbe 10th Report of the Committee on 
Petitions (7tb Lok Sabba) wherein they have suggested that even if it is 
not possible to establish at Ratnagiri as big a plant as on the East 
Cout, Government should bave a medium sized plant, so tbat tbe 
economic backwardness of the people of the area is ameliorated. 
Committee desire that the decision in regard to the project should 
be expedited. 

Repl, of the Go.ernment 

Noted. The recommendation of the Committee on Petitions (7th 
Lok Sabba) contained in their 10th Report, with regard to the settinll up 
of a medium-sIzed plant at Ratnagiri, was examined, in detail, in consul-
tation with the Bbarat Aluminium Company Limited (DALCO). The 
alient features of the analysis, are reproduced below :-

(i) "In today', context, tbe optimum capacity of an alumina plant 
would be of tbe order of 8 lakhs t.p.a. A medium capaeit.y 
alumina plant would have to have a capacity of 3·4 lakh tpa. 
Even this medium capacity plant would have a specific invelt. 
ment about 20·30" higher than that for an optimum sized 
plant of 8 Jakhl tpa. 

(ii) The original Ratnagiri Aluminium Project was conceived 00 

the basis of Dhansarwadi and Udgiri bauxite deposits ·in 
district Kolhapur of Maharashtra. The Geological Survey of 

Jndia has estimated a total in-situ reserve of about 21 million 
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tOnnes. However, judging from the past experience in tbe 
Amarkantak/Phutkapahar deposits, the recoverable reserve is 
expected to be only about 50% of that figure. In this context, 
the proved Dhangarwadi and Udgiri deposits would not be 
adequate for a medium si:z:ed plant of 3-4 lakh tpa. 

(iii) To establish the e~istence of additional useable reserves, the 
Government has commissioned the Mineral Exploration 
Corporation on 24.2.1982 to carry out detailed investigations 
in the area. The dstailed investigations are scheduled to take 
26 months. Only with the completion of these investigations 
would it be possible to come to a conclusion whether the 
primary requirement of adequate ore reserves, is fulfilled. 

-(iv) An alumina plant of 3-4 lakh tpa capacity would have to be 
linked with a smelter of 1-5-2 lakhs tpa capacity. The require-
ment of power for such a smelter would be of the order of 
3~O MW. Mabarasbtra is deficit in power at present, and is 
'likely to continue to be so in the near future. Any proposal 
to set up an alumina/aluminium Complex based on tlie 
Ratnagiri reserves would require the s~tting up of a captive 
power plant. The investment on tbis Captive Power Plant 
would also dampen the economic viability of tbe project." 

It may also be mentioned that the prices then prevailing in the 
world aluminium market were not encouraging. 

Aa mentioned in point (iii) above, the bauxite reserves in Kolhapur 
District are being reinvestigated by the Mineral Exploration Corpora-
tion (MEC). After that is completed, and takin8 into account the 
global and Indian circumstances relatin, to the production of aluminal 

aluminium at that point of time, tbe possibility of proceedings with the 
Ratnagiri Project can be considered. 

[Ministry of.Steel & Mines Department of Mines O.M. No. 1(30){ 
83-Met. I dated tbe3lst OcIcember. 1983] 

RecommeDdatloD (Serial No. 24, Paralr'pb No. 5.12) 

The Committee are surprised to note that although the ol:ly 
project of BALCO operating at prescot is at Korba in Madhya Prade~h 
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the head Office of the Company continues to be in Delhi. In spite of 
the fact tbat the decision had been taken by the Government to sbift 
tbe Head Office from Delhi, it has not yet been implemented. They 
would invite attention in this conn!;;tion to tfleir recommendation in 
Tenth Report (1977-78) wbich had be~n accepted by Government where-
in they had pointed out that with the development of rapid means of 
communication like tel:phones, teleprinters etc. there is no reason why 
the head offices of the Public Undertaking should continue to be located 
in the metropolitan cities. The concentration of the head offices of 
the Public l.Jndertakings in these cities has resulted in creating severe 
overcrowding and scarcity in the availability not only of office accom-
modation but also residential accomm )dation and sharp rise in the 
rental charges of b;)th office and residental accommodation, causing 
distress and hardship to a large number of people residing in tbese 
cities. The Committee feel that interests of tbe Company would be 
better served if itB head office is close to the manufacturing unit, and 
it would also help to bave close liaison witb the State Government. 

Reply of tbe Goverameat 

To accommodate the staff of tbe Corporate Office, which is pro-
posed to be shifted out of Delhi, new residential/office accommodation 
would be necessary. Because of the resource constraint, tbe Govern-
ment has 10 far not been in a position to earmark the necessary funds. 
The matter is being pursued. 

(Ministry of Steel &; Mines, Department of Mines, O.M. No. 1/301 
83-Met. I, dated the 311t December, 1983}. 

NEW DELHI; 
February 28, 1984 
Pha/guna 9, 1905 (S) 

') ~--, C/ ~ 

r.i?~<~Z· ,l/Iib 
MA USUDAN AIRALE. 

\.- ...... -Chairman. 
Com Oil Public Und~rlaklngs.I. 



APPENDIX I 

Mhnuei or the 46th .ittIng or the Committee on PubUc U .... taklqt 
lIeld oa 9.2.1984 

The Committee sat from 15.00 to 15.30 hra. 
PRESENT 

Shrl Madltusutltm Vairale-Chairman 

MEMBERS 

2. Shri Harish Kumar Oangwar 
3. Shri Krishna Cbandra Hald.r 
4. Sbri Nibal Singb Jain 
S. Sbri Lakshman Mallick 
6. Sbri N. Kudantbai Ramalingam 
7. Shri B.D. Singb 
8. Sbri Hari Shankar Bbabbra 
9. Sbri Mabendra Mohan Misbra 

10. Sbri Narendra Singh 
11. Sbri Manubbai Patel 
12. Shri M. S. Ramachandran 
D. Shri o;;'yed Sibtey Razi 

SBCRBTARIAT 

1. Shri M. K. Matbllr-CIt;'f Financial Committee O.#c~,. 

2. Shri S. C. Oupta-St'nlor Financial Committe" Officer. 

3. Sbri G. S. Bbasin -- Senior Filfanaal Committee Offict:r. 

Tbe Committee considered the following Action Taken Reports. a1 
~pproved by the Action Taken Sub·Committee and adopted the same: 

(i) Action 'fakeD Report on 71st Report of CPU (1982·S3) on 
llbarat Aluminium Co. Ltd. 

•• •• •• • • 
The Committee authorised tb! Chairman to finalise the Reports Of) 

'the basis of factual verification by the Ministries/UndertakinJl concerned 
and present the same to Parliament. 

'The Commlll. then GdjOllrud. 

)9 



APPENDIX-B 

(Vide Reply to Recommendation at S. No.1. page 8) 

SYNOPSIS OF CORPORATE PLAN OF DHARAT ALUMINIUM 
COMPANY LIMITED, NEW DELHI. 

INTRODUCTION: 

Aluminium occupies a high place in the .family of non-ferrous 
metals which are essential for the industrial growth of the country. 
Aluminium is a higbly versatile metal and barring steel is the most 
widely used metal in the world. In India over 50% of aluminium metal 
produced is used in the power sector. The balance quantity is used, 
inter-alia, for manufacturing utensils industrial machinery, for mass 
transportation, for pacleaging of food and medicine etc. It is also 
used in defence, aeronautical and space industries and mints for 
coinage. 

India has a sizeable reserve of bauxite, the basic ore for aluminium 
whereby India has the potentiality to become self-sufficient i. produc-
tion of aluminium for meeting full domestic as well as a part of over-
seas demand, The relatively scarce availability of other non-ferrous 
metals like copper, zinc, etc .. bas elevated the role of aluminium to 
tbat of the "metal of the future", 

Government's desire to indigenously meet the ever increasing 
demond of aluminium led to the formation of the Dbarat Aluminium 
Company Limited (BALCO) in 1965. with its plant at Korba (M.P.). 
The Korba Project comprises of: 

(i) Captive Bauxite Mines; 

(ii) 2,00,000 tpy. alumina plant; 

(iii) 1,00,000 tpy. Smelter; 



(iv) TwoProPcrzi ¥.lHt. 'with a capaCity ~f 3SOOO 1111. 6f wire 
rOds; 

(v) Extnpion Mil. of ~OOO.w"~; 

(vi) Rolling Mins of 40;000 tpY.caPkcit'y. 
CORPOIU.TE MISSION 

To operate varied industrial complexes ror the mini •• of bauxite. 
prodtlGtioD of alwaina. .. ... "RUm . .ad :i&I~8, _, •• cater to 
demestic and international demand witb bi.h .... i .. .-..-& competi. 
tive prices. In tbe process DALCO would contribute towards 1Clf· 
aufticioacy ia ahuDiDi-.aabice 1IIIf' 13ie_ ia t 1111. ' ... ' and ;pro-
mote tbe usc of aluminium. 

Consistent with its mission, tbe lon,-tt'l'm atralei'lc o\)jectivCl of 
the Company are II folio WI: 

A. SupM-drd(nat. ObJ~ctlns (Obn,tuiott& to kaitDn .t &dely) 

1. To estabHsb aJumin~uOlPfoduc,t~on. capab,ulity,f.or" ~oDtributing 
resourCes ror national d8Yehij)'mel'it i'n& fuJlmni It. lOcio-
oconomic responsibilities to the state. tbe ~~. elnployecs 
and to the future. 

2. To be conscious of the envirddtdc!tltit ".~b 1114 dJAe efforts 
to maintain the ecolo.ical balanQe; to improve tbe go .. al 
qUllttt)l of lite for pedptS ifitJrfli a r_(i~tSl~ ,rej ~und tbe 
plants. 

3. To foster a climate for hu1thy filWltiial "lm6fljtiY~coura,. 
ing constructive and reapouibletradc ...w.,pr_tioa. 

t To .. ~to in RAJ) JI'GI.f'Ml- ill ·s.hDOloe· .m ...... 
ment and marketiog of ala ........ 

S. Teo.'a...,. to: .......... fllillllEt .• IIOti. f.U"·:·~at 
aD economical price. 

it! 

(iv) Two Properzi Mins with a capacity of 35000 tpy. of wire 
rods; 

(v) Extrusion Mills of 10.000 tpy. capacity; 

(vi) Rolling Mills of 40~OOO tpy. capacity. 

CORPORATE MISSION 

To operate varied industrial complexes for the mining of bauxite. 
production of alumina, aluminium and it. products. 80 .. to cater to 
demestic and international demand with high quali~ goods at competi-
tive prices. In the process BALCD would contribute towards self-
sufficiency in aluminium, achieve sclf..rcliance in tcdmolOJY and pro-
mote the use of aluminium. 

Programmed objectives: 

Consistel1t with its mission, the long·tc.-rm strategic objectives of 
the Company are as follows: 

A. Super-ordinate Objectives (Obligations to Nation &: Society) 

I. To establish aluminium production capabulity for contributing 
resources for national development .nd fulfilling Its socio-
economic responsibilities to the state, the users, employees 
and to the future. 

2. To be conscious of the environtnental aspeCts and maKe efforts 
to maintain the ecological balance; to improve the general 
quality of life for people within a reasonable area around the 
plants. 

3. To foster a climate for health:v industrial relatioDs by encourag-
ing constructive and responsible trade union practice •. 

~. To participate in R&D )trOilrammel in t~hnolo&y manage-
ment and marketing of aluminium. 

S. To eadcavour to mako atrIIIliaimn aw'*ble to tile usen at 
an economical price. 
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'- To create an awarenell tbat aluminium i. a .ital iodu9trial 
raw material with not only div"ne ener,y laYing uses but 
al80 conaiderable enerIY 80noratin, and transmitting uses. 

1. To endeavour to fUDCtioD as an efficient enterprise, generatini 
... tilfactory return on the invCltcd public funds. 

B. MICI'O Objecti,u: 

Internally, DALeO would: 

1. Stabilile production of tbe down-stream fabrication unitl by 
the year 1911~8S. 

2. Bndeavour to commi .. ion the remalDID8 two pbases of the 
smelter Jyill' idle for want of power. 

3. Erect and commillion 4x67.S MW/270 MW captiYe power 
plant at Korba. 

4. Modomise prosresively the existing plant at Korba by updating 
technoloJY 10 as to reduoe oOlt. increalC productivity and 
achie\'e product improvement. 

5. Provide balancin, plant facilities to optimile production 
C8paGity. 

6. Improve capacity utililation, diveraifyinl the product lines and 
moctinl market challonp. 

7. Establish tecbnoJoaical and commercial competence. 

I. Utili .. R&D in developin. Dew produ. and in improvin, 
operational parameter •• 

9. Strive for import subltitotioa. 

10. Develop alte111ltlYe bauite lOUI'CeI (or the korba plant at 
OandhamardaD by 1985-86. 

11. Stimulate demaad (Or .... iaiam aad itt ~1JCtI for ma .. ... 
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12. Give special tbrUit to tile marketiDg acti,itiOl of tbo CompaD, 
in terms of market/product development prosramme. consu-
mer lervices. deman4 ClltilutiOIl ud lo,iatical plaaDio, OD a 
contiGuous bail. 

13. Optimiec invent oriel aDd improve maiatCDaDOO manqemeot. 

14. Strive to achieve Ofgani .. tioa deyolopmont to JCD«8te sa 
increased lenlC of toam Ipirit and IODIC of bclOIl,iDs amoaa 
tbe CtDployees. 



Ai, .... IlL 

(r!.~I~~~.to,R~.D,l~~~~.iop!it Sr. No 19, Page 28), 

RBC;PRJ? .. ~g~~O~~.11I~.MJlE-q~9HE~D IN THE ROOM OF 
S~l N.,.~ P,A~~, ADDtttONA~ SE~BTA:P.-Y~ DEPTT. 
o1'''MINJ!S, ON 7.12.1983, TO CONSIDER RECOMME~ATION 
NO. 19 OF 71ST REPORT OF COPU (1982-83) ON BALCO 
REGARDING EVOLUTION OF PROCEDURE FOR. CUTTING 
DOWN DELAYS IN REVISING RETENTION PRICE ON 
ALUMINIUM. 

PRESENT : 

DqGrtm~nt of Mlnrl 

1. Sbri N.K. Panda, 
Additional Secretary-In Chair 

2. Sbri l.A. Cbowdbury, 
Joint Secretary. 

3. Sbri O.K. Acbkryya, 
Director and ControlJcr of Aluminium. 

4. Sbri R .S. V. Subramanian, 
D.F.A. 

5. Sbri J.B. Monirajulu, 
Under Secretary. 

6. Sbri M.L GbOlb, 
Under Secretary. 

DefHUlmDlI of Rnenue 

1. Sbri R.IC.. Cbandra, 
Deputy Secretary. 



8, Sbri V.K;s' NW., 
Additional Economic Adviser • . 
Depart""", o/lNlu.Jtrlal Deve/op"..", 

9 •. Dr.-O.s. ~J[ 
Deputy ,EooIJ_o,Ad,itor. 
P,..",., eotlft,lUIIlItf· 

1", Sbri P.N. SbaIiJ! 
Deputy Ad¥i ... 

B.l.C:P. 

II.' Sbri· {{,Po s-m, i 
Dy.Cttief.C.,AOIhI'lfli06lCer: ' 

Additional Secretary (Mines) desired Shri Acharyya to inltlat. 
tbe d~n OD th .. i ... befo ... ·tbe:mains.i Sb'tf Acliiryyaelplained 
tbat-.tho!BlCPundtrtUe'. clita1ItKi cost ltudy--orttte .. rumidhim in8ustry 
onein·abOut,thfee.ylM'li TW rcNfttion .ft~h.le prices arc'·tbte4 based 
on Iudl study •. n .. fteattb.,;DIIptrtmOOtI or·l\fiaes in consnttatloD" 
witls "tt. ... BICP rev_ .. tt. .p ..... reflett· to • thcV i~ iU'tli6 cost or 
inputs-baod on tb .... tioo f~".'pveDby,tb. BlCPin tbe report. 
For, . tbi' .. purp"le. I tb.", pl'Odil.... furnish' invoice.· aoct : otber . datil 
support ill, Che cost of, each f iDjllllti The • price'; rmlkta' ptoposali are 
subillftte4 . to' lho-CabiaetCodimirteOiod' E(r(,ltomloAlfll1rt~'p~"" by 
interrMiIlistorial.coDstkatioDt· for- arriYinJllt·coiJ'settM· ont~' ·;u_ 1 

iovolYe4. A, ilHiiaated·, inllth ... <brlef~1Cit'ouIstioh . for lbe- m"'DI;,thf' 
pric;el were J'Cvi*'aItDott~ta." ' ..... nd·lOIIletimel-twioe ·to a y.r.' 
Wbileuaminin,tb •• OIkiatf of"BA<bCO.,tbe'-commit_ '00 . Public 
UD4erSHiD"O~ &be., ..... ..., in'reYilioa of'retenttoa'prkelwa 
allQ I ODt of tbo rca.o.. for·' tho 10 .... '1Wfered" ,by BALCO. TbC 
Committee recommended that lOme proccdUlO IhOaldbe evolved 10' tbat 
delay in revising the retention price could bo cut down and BALCO 
bad 'uo C01llpfahit to make in thi, retard.' The' Committcc desired tbat 
thil 'maner IbouJd "be' -dilcUucd 'with all tbo Miniateriel coocerned 
imiddiately aod tbe dciciaioD arrived at be intiDlated to them. Shri 
Acharyya' indiCat~d "that the oCpartmeot of ,MloCl hu bceDdelepted 
powen to reflect the ioc(cucl- in COlt of power without lCCkiq ltbe 
a'>Pt'dfat bribe' CabiDateCommiUee. 

4S 

Depll1'tment 0/ ~",Ic A.fIi:tIt'I 

8. Sbri V.K.S. Nair. 
Additional Economic Adviser. 
Department of Industrial Development 

9. Dr. O.S. Ram, 
Deputy Economic Advisor. 

P/lMI1"'g Commf~,,(on 

10. Shri P.N. ShaH, 
Dep4lty Adviser. 

B.I.C.P. 

11. Shri K.P. Sarma, 
DyooChief COlt Acoounts Officer. 

Additional Secretary (Mines) desired Shri Acharyya to inltiato 
the discussion on the. ilisucs' before the meeting. Shri Acharyya eltplained 
that the BICP undertake a detailed cost study of the-aluminium industry 
one in about three years. The ret.;ntion and sale prices are thed based 
on such study. Thm-eafter tbe Department of Mines in consultation 
with the DICP rc:visc tbe prioes ret\cct to the increase in the cost of 
inputs based on the escalation formula given by the BrCp in the report. 
For this purpose, tho producers furnish invoices and other data 
supporting the cost of eat:h . input. The price revision proposals are 
submitted to the Cabinet Committee 011 Economic Affairs, preceded by 
inter·Mmisterial consultations for arriving at consensus on the issues 
involved. As indicated in the brief -circulation for the meeting. the 
prices were revised almostoacc in. a year and sometimes twice in a year. 
While examining the workin., of DALCO, the Committee on Public 
Undertakings observed that tho eclay in revision of retention prices was 
also ono of the reasOns for the losSCi5 suffered bv DALeO. The 
Committee recommended that some procedure should be evolved so that 
delay in revising the retention price could be cut down and DALeo 
had no complaint to make in this regard. The Committee desired that 
this matter should be discussed with all the Ministeries concerned 
immediately and the decision arrived at be intimated to them. Shri 
Acharyya indicated that the Department of Mines has been delegated 
powers to reflect the increases in cost of power without aceking the 
a,>provaI of the Cabinate Committee. 
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2. Additional Secretary elaborated tbatthree iaaues were involved 
in thc pricing clLcrciJe, namely. (i) periodicity of rcvi.ion of prices, 
(ii) procedure for consultation, and (iii) insredicota of the retcntion 
prices. 

Additional Secretary invited the views of the participants on these 
constituent elements. Shri Sarma (BICP) explained in detail tbe 
procedurc followed by tbe BICP in conducting the detailea cost study, 
The representatives of tbe BICP visited the factories of all the aluminium 
producers; and obtained technical data for a period of time. They fixed 
norms of consumption for major inputs. Normally. it took six months 
or so for the Bureau to complete the study of one industry. BICP'. 
report included escalation formulae to enable the administrative 
Ministry to reflect subsequent changes in costs of major inputs. It was 
essential to have detailed cost study of thc industry once in three or four 
years to take into account the technological cbUlet, new additions to 
capital, etc. 

3. The representative of Department of Induc;trial Development 
pointed out that the retention prices sbould be reviled to reflect the 
reality of illcreases in tbe cost of inputs. Sbri Subramanian (DFA) 
rointed out that und r tbe Essential CommoditiOl Aet the primary aim 
of price control was to ensure fair price to the coasumers although the 
interest of tbe producers could Dot altogether be i.nor~d. Therefore, a 
balance had to be struck between the two intereeu. It wu noted that 
the prices were revised on an avenae once in • JeIlr except after tbe 
last price revision of 3rd December, 1981. There were special circum-
stances which delayed the price revision after 3rd December, 1981. 
After detailed discussion, it was agreed tbat tbe periodicity for review 
of lb, retention prices could be reduced to six montbs. Shri R.K.. 
Candr •• Department of Revenue pointed out tbat preferably thc review 
and if necessary revisions could take place after the Budget inasmuch as 
changes in C1tise duty, cUltoms duty, rai) freight etc. would have a bear-
ing on the pricing of aluminium. 

4. As regards the procedure ft'r consultation, Additional Secretary 
enquired from Shri M L. Gosh of Work I Study Unit wbether he could 
conduct a study in this rrprd. Shri Gbosh replied that he had 
disCUlsions with the concerned officers and had a quick look at the 
problem. He gave a not making a few sugestions in this reaard. It 
was felt that tbe cxistinl procedure of consultation wi th other Depart-
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monta. preparation and circulation of tho draft note for tho Cabinet 
Committee etc. was nccellary and could not be dispensed witb. It was 
qrecd that overy effort .bowd bo made to speed up tbe process of 
consultation aDd fioalise the Note to Cabinet Committoo on a top 
priority basis. 

s. As regards the in,redieJtI of retention prices, Sltri J. A. 
Cbowdhury (Mines) SUllClted that just as the Department of Mines 
was empowerod to reflect tbe increase in the cost of power without 
aoinl to Cabioet, it should be delipted aimilar powers for reflecting 
tho COIta of the major inputs based on the escalation formulae ,iv,eo by 
tho BICP in its report. This would cut down a lot of delay and eoablo 
the Department to provide relief to tbo industry at more frequent 
intervala than at prelent. It was agreed that tbe Department of Mines 
could seek powers for revisinl tbe prices to reflect tbe increases in 
the costs of the otber two main raw-materials. namely. calcined 
petroleum coke and ooaltar pitch without approachinl the 
Cabiaet. 



AP~QC~ , "." 

(Vii, reply to Recommendation at S. No. 14, Page 3~) 

CHECK LIST FOR IMPORT OF RAW-MATERIAL 

Actio" by Y. Befor, placem.'rct tI/,!r:~ 

1. 'luueace ef hquiry 

2. &w~of.ofiius ,1IQIi • • iab JISpeIt ... 
Ql,laUty ~;.... cIaliYefl)'lCbChI" 
4U~ity ~ff ... " ...... , .period_; 

II. Placement oj orier 

1. Ptaceordcr ""thin 'the vatidity period. The 
letter of in.at tbould tDclude tbe Mew .. 
iDg :-

i) Price. 

ii) Quality ltipulationl of the material. 

iii) Quantity ordered. 

iv) Delivery/shipmcnt schedule. 

v) Guarantec/Teat Certificatc. 

vi} Penalty/liquidated damage clause. 

2. l8Iue detailed Import order on the suppJier 
in line with BMI and ensure incorporation of 
following item. in tbe detailed order in-
cluding time IChedulc of various activitiea 
viz; 

i) Proll'amme for manuracturing. 

ii) Phasing of deapatcbea by the IUPplior, 
wherever required. 
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iii) Prosrammc for tran'p.JrlatioD of mate-
rial to lhl.: port of loading. 

iv) Provision for samplioa/TestlDS of tbe 
material at lbe supplier's work.s iii well 
as at the port of loading by Balco's 
nominatt:d agcocy and also issu'ancc 
of Telll Certificate by tbe supplier. 

v) Sbipment details includiDg, programme 
for loading of carao, expected departure 
from foreign port aoo ",xpc:cted date: of 
arrival of tbe: :ihip at tbe: specified India 
Port. 

vi) Detail:; of packing procedures to be 
adopted to ensure multiple haDdla g, 
sea-worthiness and to avoid possible con-
tamination. 

III. After placement of order 

(AJ 1. Endorse a copy of the detailed Import 
order to tbe Ministry of Shipping and 
Transport and ensure appointment of Ship-

Dy. CPP (HU) 

ping Agent. 

-do- 2. Appoint Insurance Agent and endorse 
copies of letter confirming appointment' of 
Shippin, Agent and the detailed Import 
order. 

(B) At 'he PorI of Loading 

1. Ensure readinen of material for shipment at 
tbe Port of loading. 

Dy. CPP (HO) 2. Ensure sampling/testing of the material by 
tbe authorisod inapection Alent at tbe 
manufacture', workl andior at the Port of 
loading. 



3. Inspection Agent to preserve samples till 
the In.'lterial is received at the phtnt site and 
the quality of the materia! is finally confir-
med/accepted. 

t>y. cl>P (HO) 4. Confirm suitability of the quality based on 
Inspection Agent's report and issue instruc-
tions to the foreign supplier/shipping agent 
for loading the cargo. 

-do- S. Ensure that the Shipping agent will arrange 
for the timely availability of the Ship at the 
Port of loading. 

6. Ensure load ina of cargo within the time sche-
dule. 

7. in'form rin.nce- Department (HO/Kb) and 
Materials Department (Kb) about the Ship-
ment details, immediately afler the sailing of 
the vessels. 

(C) At tht Port of Discharge 

Oy. cpp (HO) 

M.M. (Kb) 

HO (Finance)1 
FA&CAO (l<.b) 

M.M· (Kb) 

1. Make financial arrangements for clearing the 
bill of loadiq-

2. Inform ctearing Asent alongwith Shipping 
dOcuments for undertaking the clearing 
operationa aDd issue proper instructions for 
saft'gu:,rd a,ainst pilferage, contamination 
etc. 

~. Arrange fund~ towards payments of customs 
dut, to faciHtat# tit'Ddy clearance of bill of 
entry it!. before the Ship takes berth at the 'ott Of'diaetrarse-

4. Ensure suitability of the wharf for dischal gc 
of carlO. 

S. BullUre cttsclIlrrIC of cargo within the premis-
sib~ rime liwWt and with due C'ar~ to avoid 
contamination. 
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M.M. (Kb) 6. Ensure conection of samples of the material 
during· untoadins. Inspection Agent to 
preserve samJ)lea till tbe material is received 
at Plant and the quality of material is InaUy 
coDir.cd 'accoptcci. 

7. EnSure proPer protection of the materi,,' 
at the wharf from the likely pilferasel 
damage. 

-do- 8. Ensure timely availability of wagons/trucks 

MM/Kb 

-do-

for transportation to plant site in order to 
avoid multiple handling at tbe Port i.e. from 
wharf to open storage area. 

(D) Transportation/rom Port to Plant site 

I. Ensure receipt of material at the Plant site as 
early as possible. 

2. Inform Quality ~oDtrol Department for 
arranging sampling/testing of tbe material 
immediately on its receipt at work • 

....so- 3. Inform Consumer Department (or makin, 

CTM (Kb) 

-do-

necessary arrangements for unloadin8 
the material to be received by raill 
road. 

(E) After reed,.t 01 mattrial at Plant 

I. Ensure that the quality control department 
completes quality test immediately on arrival 
of the consignment and before the material 
is taken for consumptioo. 

2. In case of any discrepancy in the illualily of 
material, Quality Control Oepartmcat to 
immediately bring tbe same to th~ notice of 
tbe consumer department, materials depart-
ment and to ED to decide further course or 
actioa. 
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3. Material declared by quality control depart-
ment. not as per the stipulated quality. 
should not be consumed till such a decision 
is taken to this affect. 

4. Forward details of discrepancies .in respect 
of quality/quantity or any other issue to 
HO so as to take up the same with tho 
supplier. 



APPENDIX V 

(VIde para 3 of Introduction) 

Analysis of action token by Gavernment on the 
recommendlltlonJ contained In the Seventy-fir'l 

Report of the Committee on Public Undertakings 
(Seventh Lok Sabha). 

I Total number of recommendations made 2S 

II Recommendations tbat have been accepted by tbe 
Government (Vide recommendations at S. Nos. 1-13, 
IS-17, 19, 22 and 25) 19 

Percentage to total 76% 

III Recommendations wbich the Committee do not 
desire to pursue in view of Government's 
reply. NIL 

Percentage to total NIL 

IV Recommendations in respect of wbicb replies of 
Government have not been accepted by the Com-
mittee (Vide recommendations at S. Nos. 20 and 
21) 2 

Percentage to total 8 % 

V Recommendations in respect of which final replies 
of Government are still awaited (Vide recommenda-
tions at S. Nos. 14, 18, 23 and 24) 4 

Percentage to total J 6~ 
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